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ACT No. XVIII OF 1924. 

[PASSED BY T L I ~  INDTAN LEQISLATURB.] 0 

(Received the assent of the Goverfior &enera? o n  Zhe 2gtlz. 
fleptember, 1924.) " 

An Act further to amend the Indian Penal Code and the Code 
g a- of Criminal Proceduye, 1898, for the purpose of affording 
-., greater protection to persons under the age of eighteen 

years, t 

3 
IIEREAS it is expedient further to amend the Indian 

E W Penal Code and the Code of Crimicai Procedure, 
$ ' x L ~  ef isgo. 1898, for the purpose of affording greater proteciion to pc!rsons 

lAQ8. under the age of eighteen years ; I t  is hereby enacted as 
1! 
4; ' follows :- 

e., " 1. (I) This Act may be called the lndian C'l'un~inel Law short titleand 

b Amendment Act, 1924. 
commeRca- 
ment. 

(2) It shall come into force on such date as the Governor 
General in Council may, by notification in the Gazette of India, 

k appoint. * 

&LV 0, 1800. 2. I n  sections 372 and 373 of the Indian Pella1 Code, f~rtA.~Y;n,tof 
the words " minor under the age of eighteen years with intent and 373, dot 

\ that such minor shall be employed or used for the purpose of lg60. 

prostitution, or for any unlawful and immoral purpose, or '' 
knowing it to be likely that such minor will he " the words 
" person under the age of eighteen years with intent that such 

2 person shall at  any age be employed or used for the 
h 
F of prostitution or illicit intercourse with any person or for any 

k unlawful and immoral purpose, or knowing i t  to be likcly that 

p s w h  person will a t  any age be" shall be substitnt;ed. 

3. To qection 372 of the same Code the foll~wing~urther 
Explanations shall be added, namely :- amendment ei 

\ seotion 972, 
1880. " ExpZanatkfi I.-When a female under the age of eighteen 

years is sold, let for hire, or otherwise disposed of to a 
prostitute or to any person who lreeps or manages *a 
brothel, the person do disposing of such feinalc shall, 
until the contrary is proved, be presuined to have dis- 
posed of her with the intent that she shall hc used for 
the purpose of prostitution. 

 lana nation II.-For the purposes of this section " illicit 
intercourse " means sexual intercourse between persons 
not united by marriage or by any union or tie which, 
though not amounting to a marriage, ia recognisea by 

[Price One Anna  or Three-half Penco.] 



the pcrsonal lam or custom of the comr:mnity to which 

Q 
they belong or, where they belong to different corn- 

- 

nzunities, of both such communities, as constituting 
between them a quasi-marital relation ". 

4. To section 373 of the same Code t h ~  following Further amendment 
li'xp2anatio~zs shall be added,-namely :- of section 373, 

Aot XLV of 
" Exp2a~zatio?z I.-Any prostitute, or any person lreeping 1860. 

or managing a brothel, who buys, hirc?;; or otherwise 
obtains possession of a feiiiale under the ~ L M C  of eighteen 
years shall, until the contrary is provctl, be presumed 
to have obtained possession of such fc~nalr? with th5 
intent that she shall be used for Iht: purpose of 
prostit-ution. 

Explan,ation II.- Illicit intercourse ' has the sauic: meaning 
as in section 372 ". 

5. In section 552 of the Code of Criminal Prucc(l~~re, 1898, ~E;ET;~~, 
for the word " fourteen " the word " sixteen " shall be sub- act v of 1898. 

stituted. %% 
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